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 Learned counsel for the appellant submits that appellant does not want 

to pursue the matter and wants to withdraw the same. Considering the same, 

we dismiss the appeal as withdrawn.  

(Dictated & pronounced in Open Court) 

    

 

(P.A. Augustian) 

Member (Judicial) 

 

 

 

(Pullela Nageswara Rao) 

  Member (Technical)  
…iss 

 



 

 


